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India, Pakistan must strive to ensure that the two juveniles’ case is not repeated 

Vivek Katju 

Former Secretary, Ministry of External Affairs 

A report in The Tribune (March 30) gave an account of two Pakistani boys who are 
languishing in the Faridkot Observation Home for convicted juveniles and undertrials. 
The boys had ‘strayed’ into Indian territory in the Tarn Taran area on August 31, 2022. 
They were acquitted by the Juvenile Justice Board on 

July 18, 2023. There was no indication of the action taken by the board or the Punjab 
authorities to ensure their early repatriation to their home country. 

The NHRCs of both countries would be able to give this category of humanitarian 
matters higher priority than the diplomatic establishment. 

According to the report, Justice NS Shekhawat of the Punjab and Haryana High Court 
inspected the observation home in January this year. He found the boys’ presence 
unwarranted and asked the authorities to make arrangements to send them back to 
Pakistan. They were taken to the Attari border on March 29, but Pakistani immigration 
officials declined to accept them because they did not have any directions from their 
authorities. The report stated that the Faridkot District and Sessions Judge had taken up 
the matter with the Ministry of External Affairs so that the juveniles could be sent home. 

I have given a detailed account of this report as it vividly illustrates the fate of Indians 
and Pakistanis who inadvertently enter the other country’s territory. There were times, 
especially when the bilateral relationship was going through a less hostile phase, when 
the Border Security Force and Pakistani Rangers, after ascertaining that the persons 
concerned had mistakenly strayed, informally handed them over to the other side. The 
officials on the ‘other side’ questioned them, and if they were satisfied with their bona 
fides, they allowed them to cross over and go to their homes. 

Once the border crossers are handed over to the police, the immigration laws are 
invoked and they are prosecuted and sentenced to imprisonment. This results in their 
spending many years in jail. That is sad for inadvertent border crossers. What is worse, 
they are compelled to spend time in custody even after they have served their 
sentences, or, as in this case, the Juvenile Justice Board has ordered that they be 
repatriated. Their cases are not given priority by the respective foreign ministries or 
other authorities. They simply become victims of the India-Pakistan relationship, which 
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in such cases follows the time-honoured tradition of organising collective exchanges 
from time to time. 

The fate of fishermen, civilian prisoners and inadvertent border crossers is part of what 
in the India-Pakistan diplomatic lexicon is considered to be a humanitarian issue. Other 
matters within this rubric pertain to Indians and Pakistanis who wish to visit the other 
country for religious reasons or to meet relatives. Another issue is the intention of some 
Pakistanis to travel to India for medical treatment. The absence of effective diplomatic 
ties between the two countries since Pakistan’s irrational response to the constitutional 
changes in Jammu and Kashmir in August 2019 has adversely impacted these 
humanitarian issues. The only partial exception has been the visit of Sikh jathas to 
Pakistan on religious occasions. 

The entire gamut of the India-Pakistan bilateral ties covers issues relating to (i) 
cooperation, such as in trade and commerce; (ii) addressing contentious matters such 
as Sir Creek, terrorism and J&K; and (iii) humanitarian concerns. When the bilateral 
relations were revived in early 1997 after a hiatus of over four years, the Pakistanis 
insisted that all issues should be addressed in an integrated manner. At that stage, 
Pakistan thought that India was interested in focusing on commercial and economic 
cooperation instead of resolving outstanding issues because if a strong pro-bilateral 
trade lobby developed in Pakistan, it would exert pressure on the establishment to put 
contentious issues, including J&K, on the back burner. Amidst this dichotomy, the 
political and diplomatic authorities did not give the attention to humanitarian issues that 
they deserved. Consequently, delays in releasing fishermen and civilian prisoners were 
overlooked. Sometimes, though, the courts in both countries have acted positively to 
help the victims. 

This writer has had experience of dealing with India-Pakistan matters during his 
diplomatic career. I had advocated that humanitarian issues relating to fishermen, 
civilian prisoners and inadvertent border crossers should be seen through the prism of 
human rights and that the National Human Rights Commissions (NHRCs) of the two 
countries should be given the responsibility to handle them. This may require that 
Pakistan enact legislation to create an official body for this purpose, with its remit limited 
only to these matters. 

The two bodies can decide, with the approval of other ministries and agencies 
concerned, on matters concerning consular access to confirm the national identity of 
fishermen and civilian prisoners. They can, thereafter, focus on how they would monitor 
cases of these categories of persons so that they can return very early after serving 
their sentences. This would naturally be in cases where citizens of the other country 
have been convicted. 
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The NHRCs of both countries would be able to give this category of humanitarian 
matters higher priority than the diplomatic establishment. This would also insulate these 
issues from the status of the bilateral relationship. Beginning with these issues, they 
may also generate confidence to offer suggestions on matters relating to visas for 
relatives and other categories too. Naturally, those accused of or convicted of 
espionage or terrorism would not be within the remit of the suggested mechanism. 

The two countries must strive to ensure that a case such as that of the two Pakistani 
juveniles in Faridkot is not repeated. And Pakistan should take them back immediately 
so as to reunite them with their families. 
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NHRC seeks report from Centre on soft drink sale 

https://www.newindianexpress.com/states/odisha/2024/Apr/01/nhrc-seeks-report-from-
centre-on-soft-drink-sale 

The petitioner had highlighted the issues concerning side effects of soft drinks and its 
likely damage to the human body. 

BHUBANESWAR: The National Human Rights Commission (NHRC) has sought for an 
action taken report from different ministries of the Centre in connection with impending 
health hazards caused by soft and cold drinks. 

Acting on a petition filed by activist Radhakanta Tripathy, the apex human rights panel 
has asked the Ministry of Health and Family Welfare, Ministry of Consumer Affairs, 
Food and Public Distribution, Ministry of Information and Broadcasting and CEO of 
Food Safety and Standards Authority of India to submit reports within four weeks. 

The petitioner had highlighted the issues concerning side effects of soft drinks and its 
likely damage to the human body. He had sought for a regulatory mechanism for 
creating awareness and protection of the right to health. “There is unregulated sale of 
soft drinks in all states and UTs on a regular basis, with wide publicity of the same 
through all available modes of transmission/communication, including advertisements. 
The total focus is to increase the sale and profit, without any message to the people on 
the utility of the products and their benefits to the human body by any accredited lab or 
specialists,” Tripathy contended. 

Several researches on the health impacts of soft drinks indicated health risks like 
diabetes, obesity and metabolic syndrome besides causing damages to organs. But 
unlike cigarette packets, which contain warnings, no bottle of soft drink contains any 
such message of caution and care on its consumption, he said. The NHRC has been 
urged to constitute a standing committee for examination of the side effects of cold 
drinks. 
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Pratapgarh News: ईटं-भ े  पर चार माह से बंधक बने 13 मजदूरो ंको पुिलस ने कराया मु  

https://www.amarujala.com/uttar-pradesh/pratapgarh/police-freed-13-laborers-who-
were-held-hostage-at-a-brick-kiln-for-four-months-pratapgarh-news-c-262-1-ptp1005-
114694-2024-04-01 

चार माह से ईंट भ े  पर बंधक बने 13 मजदूरो ंको पुिलस ने शिनवार को मु  कराया। पीिड़त मजदूर की 
िशकायत पर मानवािधकार आयोग ने मामले का सं ान लेकर पुिलस को कारवाई का आदेश िदया। 

 
प ी कोतवाली े  के बेलसंडी म संचािलत ार माका ईंट भ ा मािलक म अली ने छ ीसगढ़ के 

िबलासपुर से आए 13 मजदूरो ंको बंधक बनाकर चार माह से काम करा रहा था। ईंट- भ ा मािलक की 
ताड़ना से आिजज आकर मजदूरो ंने घर जाने का यास िकया, लेिकन उन लोगो ंको मारपीट कर जबरन 

रोक िलया गया। मजदूरो ं का आरोप है िक उनको मजदूरी नही ं दी जाती थी। ईंट- भ ा मािलक मजदूर 

मिहलाओ ंऔर िकशो रयो ंके साथ अ ील हरकत करता था। िवरोध करने पर िपटाई करता था। छ ीसगढ़ 

के िबलासपुर, म ूरी के िबनौरी िनवासी मजदूर डेरहा ने 28 माच को रा ीय मानवािधकार आयोग से 

िशकायत की। रा ीय मानवािधकार आयोग ने मामले का गंभीरता से सं ान लेते ए मजदूरो ंको मु  कराने 

के िलए िजला शासन को आदेश िदया। प ी तहसील के शासिनक अिधका रयो ंके साथ पुिलस शिनवार 

को ईंट- भ े  पर प ंच गई। मजदूरो ंको ईंट भ ा संचालक की िगर ार से मु  कराकर घर भेज िदया गया। 

म वतन अिधकारी सिचन कुमार ने बताया िक मजदूरो ंको बंधक बनाए जाने की जानकारी नही ंहै। मामले 

की जांच कराई जाएगी। प ी कोतवाली के भारी िनरी क आलोक कुमार ने बताया िक मजदूर काम नही ं
करना चाहते थे। इसिलए मजदूरो ंने इस तरह की िशकायत की। जानकारी होने के बाद उ  मु  करा िदया 
गया है। 

 
एक माह का बीमार था अिव 

मजदूर चं भान का बेटा अिव एक माह का है। मजदूरी न िमलने के कारण माता- िपता पैसे के अभाव म अिव 

का पालन पोषण नही ं कर पा रहे थे। कुछ िदनो ं से उसकी तबीयत भी खराब चल रही थी। रा ीय 

मानवािधकार आयोग से की गई िशकायत म पीिड़त मजदूरो ंने अिव की तबीयत िबगड़ने का भी िज  िकया 
था। पुिलस की ओर से मु  कराए गए लोगो ंकी सूची म अिव का नाम भी शािमल है। 

  

AMAR UJALA, Online, 2.4.2024
Page No. 0, Size:(0)cms X (0)cms.



पुिलस िहरासत मयुवक की मौत, िपता का आरोप; पीटपीटकर मार डाला; ह ा का 
केस दज 

https://www.livehindustan.com/bihar/story-youth-dies-in-police-custody-in-patna-murder-
case-registered-9669549.html 

पुिलस की मानतो िजतेश नेसीनेमदद और सांस लेनेमपरेशानी होनेकी बात कही थी। इसके बाद पुिलसवालो ं
ने उसके पैर-हाथ को सहलाया लेिकन थित खराब होता देख उसेफौरन अ ताल लेगए। 

अगवा मामलेमपूछताछ के िलए लायेगयेएक 28 वष य युवक की मौत पुिलस िहरासत महो गई। आरोप हैिक 

पूछताछ के दौरान युवक की जमकर िपटाई की गई िजससेउसनेदम तोड़ िदया। मृतक जीतेश कुमार 

राजीवनगर थाना इलाके के नेपालीनगर का रहनेवाला था। जीतेश उसके साथी रा ल कुमार और मुकेश 

कुमार को फुलवारीशरीफ के पुर के रहनेवालेसुरे  िसंह के 28 वष य पु  सुशील कुमार के अगवा िकए 

जानेके मामलेमपूछताछ के िलयेबीते 31 माचकी शाम फुलवारीशरीफ डीएसपी 1 के तकनीकी शाखा 
मलाया गया था। जीतेश के िपता ी राम िसंह नेकेस करवानेवाले अपनेसंबंधी व पुिलसवालो ंके उपर सािजश 

के तहत बेटे की ह ा करनेकी एफआईआर दजकरवाई है। िपता का आरोप हैिक उनके बेटे के साथ 

मारपीट की गई िजससेउसनेदम तोड़ िदया। वही,ं जीतेश की मौत के बाद उसके दोनो ंसािथयो ंको छोड़ 

िदया गया 

पूछताछ के म मही तबीयत होनेलगी खराब  

सुशील बीतेसात जनवरी को अपनेघर सेिनकला था, िजसके बाद वापस नही ं लौटा। पि मी िसटी एसपी 
अिभनव धीमान नेबताया िक इसी वष 7 जनवरी को पेशेसेरेलवेके टे िशयन व किटहार िजलेके बारसोई 

मपद थािपत सुरे  िसंह (फुलवारीशरीफ) नेबेटे के लापता होनेको लेकर िल खत िशकायत की थी। उनकी 
िशकायत के आधार पर 7 जनवरी को िजतेश कुमार और रंजीत ठाकुर उफ िबट्टु ठाकुर पर 34/2024 

भादवी की धारा 365 के तहत केस दजिकया गया था। पुिलस नेबु ा घाट सेजीतेश व अ  दो युवको ंको 
उठा िलया और उ लेकर फुलवारीशरीफ डीएसपी 1 के तकनीकी शाखा मचली गई। पूछताछ के म मही 
जीतेश की तिबयत खराब होनेलगी। इसके बाद उसेत ाल पीएचसी फुलवारी िफर बेहतर ईलाज के 

िलयेए  लेजाया गया। आरोप यह भी हैिक जीतेश की मौत अ ताल लेजानेके पहलेही हो गई थी। 

िजतेश नेसीनेमदद की िशकायत की थी  

पुिलस की मानतो िजतेश नेसीनेमदद और सांस लेनेमपरेशानी होनेकी बात कही थी। इसके बाद पुिलसवालो ं
नेउसके पैर-हाथ को सहलाया लेिकन थित खराब होता देख उसेफौरन अ ताल लेगए। वही ं िजतेश के 

दो ो ंका आरोप हैिक पुिलस नेउसकी जमकर िपटाई की। बाद मजब उसकी तबीयत िबगड़ी तो उसके 

दोनो ंदो ो ंको दूसरेकमरेसेबुलाया गया। 

 मेिडकल बोड नेिकया शव का पो माटम 
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 िसटी एसपी पि मी के मुतािबक पुिलस िहरासत मयुवक की मौत के बाद रा ीय मानवािधकार आयोग के 

िदशा िनदश के अनुसार कानूनी जांच मिज ेट सेकराई गई। मेिडकल बोड का गठन कर शव का 
पो माटम करवाया गया। रा ीय मानवािधकार आयोग की मानक ि या के तहत इस मामलेकी 

ाियक जांच करायी जायेगी। इस संदभममृतक के प रवार सेआवेदन ा  कर अग्रतर कारवाई की जा 
रही है। 

दानापुर सिकल इं े र केस के आईओ  

पुिलस िहरासत म ई युवक की मौत के बाद दज येकेस का आईओ दानापुर के सिकल इं े र को 
बनाया गया है। वही ंइस केस का सुपरिवजन िसटी एसपी पूव  करगे। 

होनहार छा  था जीतेश 

 जीतेश पढ़ाई मकाफी अ ल था। उसनेदो बार िबहार लोक सेवा आयोग (बीपीएससी) की मे  परी ा 
मसफलता हािसल की थी। मृतक के प रजनो ं नेजीवेश की िपटाई मशािमल पुिलसकिमयो ं पर कड़ी से 
कड़ी कारवाई करनेकी मांग की है। 
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शीतल पेय िब ी पर एनएचआरसी ने क  से मांगी रपोट 

https://jantaserishta.com/local/odisha/nhrc-seeks-report-from-center-on-sale-of-soft-
drinks-3196862 

भुवने र: रा ीय मानवािधकार आयोग (एनएचआरसी) ने शीतल और शीतल पेय से होने वाले आस  

ा  खतरो ंके संबंध म क  के िविभ  मं ालयो ंसे कारवाई रपोट मांगी है।कायकता राधाकांत ि पाठी 
ारा दायर यािचका पर कारवाई करते ए, शीष मानवािधकार पैनल ने ा  और प रवार क ाण 

मं ालय, उपभो ा मामले, खा  और सावजिनक िवतरण मं ालय, सूचना और सारण मं ालय और 

भारतीय खा  सुर ा और मानक ािधकरण के सीईओ से पूछा है। चार स ाह के भीतर रपोट सौपंने को 
कहा गया है। 

यािचकाकता ने शीतल पेय के दु भावो ंऔर मानव शरीर को इसके संभािवत नुकसान से संबंिधत मु ो ंपर 

काश डाला था। उ ोनें ा  के अिधकार के ित जाग कता और सुर ा पैदा करने के िलए एक 

िनयामक तं  की मांग की थी। “सभी रा ो ंऔर क शािसत देशो ंम िनयिमत आधार पर शीतल पेय की 
अिनयिमत िब ी होती है, िव ापनो ंसिहत टांसिमशन/संचार के सभी उपल  तरीको ंके मा म से इसका 

ापक चार िकया जाता है। िकसी भी मा ता ा  योगशाला या िवशेष  ारा उ ादो ंकी उपयोिगता 
और मानव शरीर के िलए उनके लाभो ंपर लोगो ंको कोई संदेश िदए िबना, कुल ान िब ी और लाभ 

बढ़ाने पर है, ”ि पाठी ने तक िदया। 

शीतल पेय के ा  भावो ंपर कई शोधो ंने अंगो ंको नुकसान प ंचाने के अलावा मधुमेह, मोटापा और 

चयापचय िसंडोम जैसे ा  जो खमो ंका संकेत िदया है। उ ोनें कहा, लेिकन िसगरेट के पैकेटो ंके 

िवपरीत, िजसम चेताविनयां होती ह, शीतल पेय की िकसी भी बोतल म इसके सेवन पर सावधानी और 

देखभाल का कोई संदेश नही ंहोता है, उ ोनें कहा। एनएचआरसी से को  िडंक के दु भावो ंकी जांच 

के िलए एक थायी सिमित गिठत करने का आ ह िकया गया है। 
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